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CENTRAL ADHINISTRATIVE TRIBUNAL :
PRINCIPAL -BENCH,  NEW OELHI

0.A. No. 2415/97
with -
0.A. No. 2414/97 -

1 New Delhi this the 22nd Day of April 1998
: Hon’ble Shri R.K. Ahooja, Member (A) S
1. Naresh Kumar, ;“A ['J;U a
‘2. .Bijender singh, | JA 0A 2_&5777 2. Nahab,yS:
3. Ramesh Kumar, [
4. . satbir Singh, | 3 ChAcThoo
5. Ranbir Singh, | . . q/
4 6. Dharambir Singhy} 4 ? adev S
| 7. Gajey Singh, : S. .
N , 8. Rohtash, €; ;96965 L . _
- : 9. Virender, . : 594‘3‘F'I§J4h¢p~/
10. Ramesh
h All the above mentioned appllcants are : OA ;2}1/
Badli Workers, in Delhi Milk Scheme and _C;;yy@3274 Vs
: ' : ‘ L f7"ll
- N . C/o R.S. Rawat, Advocate c/a"n, A
‘ -3 : 2151/17A/12, New PatelNagar, | ,
New Delhi-110 008 Petitioners
._,.}[} ' - (By Advocate: Shri R.S. Rawat)
' -Versus- ,
1.  Union of India, - ‘
v Through the Secretry,
Ministry of Agriculture,
(Deptt. of A.H. & pairying), ' N !
Krishi Bhawan, : -
New Delhi-110 001
i o ' . 2.  General Manager, i
; ’ ' Oelhi Milk Scheme,
: 3 : West Patel Nagar,
™ New Delhi-110 008. Respondents ]
1Eii (By Advocate: Shri Rajeev Bansal)
; :
; ORDER (Oral)
M%Wk@?dlsposed of by this common order. The applicants,
11 in number, submlt that they were engaged as Badll
Workers by the Delhi Milk Scheme from 1987 and dorked as
such for varying periods till March 1994. From March
1994 to February 1995, they rendered 240 days service in
a period of 12 months and thus 6ecame eligible for
_ trahsfer to .the regular establlshment of Mates on the" 4
; : sz’baSIS of Certlf Standing Orders dated _;ﬁ:ﬂ:i&&i 45‘6 lﬁ%ﬁz—
(:Eé’ig C;rrﬁkefL V? }'f
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- »Chief Labour Commissioner (Central), New Delhi

. basis the

_.the follow1ng

.a t;te!"p'gapceﬁ_ an

appllcants

. the regular establlshment of Hates from the lst day “of

qmonth in which they. completed 240 daye

T 12 months. They have also sought a

'Adete%ofz:theirv;regularisatiph‘and to greht.fe'fhenl all

. o b ] - . ) n:'ﬁ“ ) - ;"
.. Other benefits.i =~ ... oo

::;2". The respondents have admltted 1n the rebly

"fphat there are two. types of staff in Delhi Hllk Scheme
E viz., regular emploxees and daily paid. Whereas,
A;$9ryjc§i:cqﬁdjtipn; of regular employees'are governed by
4{Fqndemente}ﬁﬁRqusxvanq.quplemehfery ReieS} the eaily
] gp§iﬁ~§t§ff _are_egoverneg;by:ﬁertifyidﬁ\stehding .Order.
.uf§thﬂq§iLy.pe;d,yorkepe;ere engaged in lieu of the staff
;hlyhp.ene_.e};herlabsentber are on leave. They state that .
;zghe;eppligants.gerejdejly:paid-yprkers. The respondents
., admit that as perfe;auge-III-of~the5Cerh£f&d£g Standing
;Orders and the decx51on of the Trxbunal OA No 1564/90
.gthey are ellglblefor consxderatlon for being taken on
:regular. strength but that. they cannot be so _considered
.for,want . of . regular _vacancies. However, as per the
zgseheme‘.perteiping;nteyeaeuel 1abourers; which has been

- notified by..the DMS, in 1993) temporary status has

already been conferred on the applicants on 26.11.1997.

.. 3. . Learned counsel for the applicants has relied
.ﬁeenetheiﬂjyggement of the Tribunal. 0.A. No. 1059/87
decided on 21.10.87 QNS emplovees Vs. Union of India

.and Others. In that case on similar = facts and

O -

" direction for‘bayment of arrears. of pay,'right from the - -
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”*mdally rated Mates who had actually worked for not less

than 240 days in ‘any period of 12 months should be.'
transferred to the regular establishment with effect

from the first day of the month immediately followlng

" the 12th month of the said period. " Shri Rajeev Bansal,
““appear1ng for the respondents argues. that the said

" judgement is of 1987 and sinoe then new instructions

have come “into - force in 1993 uhereby casual lahourers
are granted temporary status after renderxng 240 days of
service in any period of 12 months and it is only
thereafter ‘that  they’ aref to be considered for

~

regularisatlon subJect to avaxlabillty1vacancies.

5. 1 havée considered the matter carefully. It is

stated by the respondents themselves that the daily

rated workers working in the DMS are governed by the

" Certified - Standing Orders whitch provide for transfer of
‘such of -“them who have rendered 240 days in service ina

-period:*of 12 months to the'regular‘establishment. This

" being so, - the ‘case of the applicdnt is to be regulated

"in terms’ of “directions given by this Tribunal in 0A
'1059/8715-*Howeverz*aswregards”thE"relief sought by the

'appllcant in‘ regard to payment of wages from March 1995,

;!

- the same’ has" to be decided in terms of the time frame in

“which theyd“have approached thxs Tr1buna1 It is noted

la‘/‘) J“ .7

-in that context that the present  OA has been filed on

©11.10.1997.

'“6.°7 In the light of the above discussion, this O0A

“is disposed of ‘with the following directions:
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have completed 240 days in a 'period
of 12 months the respondents will

transfer them “to the

establishment w.e.f. ‘1st day of the‘

months of the said period.

The respondehts should issue .

' necessary orders and _ JZ;Q_ fthe -

difference' of ealary etc “to- theq
from one year preceding to the date

filing their. application ' in ;fhis

Tribunal f.e.  11.10.1997. ‘This
shall be done within a period of ,41

months from the date of communication

of this order.

_month immediateiy following the - 12 .

f‘
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